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Power (8hrl l'akhnddia AJuaed.l; 
(a) The Yamuna Barrage is expect-

ed to be completed by June, 1966. 

(b) The main purpose of the Bar-
rage is to provide coo line water for 
the Illdraprastha Power Station Ex-
teDiion Project. 

Use of Loop III Deihl 

1149. Sbrl Hilda: 
Shrl D. C. Sharma: 

Will the Minister of Health and 
Famll:r Planniag be pleased to .tate: 

(a) the measures taken to popular-
ise the contraceptive loop in the 
capital; 

(b) the expenditure involved; and 

(c) Ihe number of dispensaries that 
are being used for Ibe purpose? 

The Minister of Health and FamlI;t 
Planning (Dr, SWIblla Na:rar): (a) 
The following measure. have been 
taken to popularioe the loop in the 
capital:-

(i) Several exhibitions on Family 
Planning describing the salient fea-
tures and advantag"s of the loop have 
been held. Pamphlets on the subject 
have also been distributed In theM 
exhibition., 

(iI) Hoarding have been displayed 
at the prominent public place. and on 
the buses plyinll in the capital. 

(iii) Facmies for the inl8rllon of 
Ibe loop have been provided at 
Family Planning Centres, d1,.pen-
saries. clinic. etc. 

(iv) The I.U.C.D. week was orp-
nised in Jul:r, 1965 to widely publi-
ci.. through the media of press and 
the AU India Radio this method of 
Family Planning. Publicity brlnglnll 
home the advantagel of the loop hal 
continued thereafter. 

(b) No separate accounts of the ex-
penditure on the insertion of loop etc. 
are maintained, this expenditure Is 
met out of tbe total budllet provision 
for the Famll7 Plann~ PrQll'UDllle. 

(c) 56. 

Grant to Oriasa for MedklaJ Eclaeatlon 
and TraInIna' 

850. Shrl Ramaclwulra UIaka: 
Shrl DbUlllllbwar Meena: 

Will the Minister of Health .... 
FamU:r PlaaniDr be pl .... d to .tate: 

(a) the total amount granted tv 
the Government of Orissa for Central-
iy -sponsored schemes under the 
IIead 'Medical Education and Train-
ing' during 1965-66; and 

(b) the manner in which the 
amount was utilised by the Govern-
ment of Orissa durin, the same 
period? 

The Minister Df Health and FamIly 
Planning (Dr. S ..... II& Nayar): (a) 
The Government of Oriosa have 
been allocated a sum of. Ro. '.20 lakhs 
for Centrally sponsored .cheme. 
unde. the Head 'Medical Education 
and Training' during 1965-66. In 
accordance with the existing proce-
dure Central assistance is being re-
lealed to State Governments every 
month by ways and means advances 
during the first nine months of the 
year on the basis of allocations. Pro-
visional payment 01 Ccenlral assist-
ance to adjust these monthly releases 
is sanctioned to the State Govern-
ments on receipt of. anticipated ex-
penditure .tatements from them In 
March every year. As the anticipated 
expenditure statement for 11185-66 hal 
not 80 far been received from the 
Government of Orissa, no provisional 
payment sanction has yet been issued 
to that Government. 

(b) The Central assistance Is to be 
utilised by them for the uPlLradlnll of 
certain departments 1n the State 
medical institutions and for the ex-
pansion of certain medical Institutions 
in the State to meet the extra need. 
under the emergency. 
Irrlpttoa and PDwer Potential of 

Ort.a 
1151. Sbrl .. m ...... "".. VJall:a: 

Shrl Obaleshwar 11_ 
Will the MlDiIIer of IrrIpIila ... 
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Power be pleased tD state: 

(a) whether the GDvernment of 
Orissa have approached the Central 
Government for additional help for 
developing their power and irriga-
tional potential during 1966-67; 

(b) if so, the details of the schemes 
for which additional help has been 
asked for during 1966-67; and 

(c) GDvernment's reaction thereto? 

The Minister of Irrigation and 
Power (Shrl Fakbruddln Ahmed): 
(a) ND. 

(b) and (c). Do not arise. 

Ceatral Sales To Aet 

851. Sbrl Dbuleshwar Meeoa: 
Shrl . BamaehaDdra tJlaka: 

Will the Minister Df Fbwlee be 
pleased to refer tD the reply given to 
Unstarred Question ND. 117 Dn the 
4th NDvember, 1965 and state: 

(a) whether the proposals of the 
Stale Governmenta to amend the 
Central Sales Tax Act have since been 
examined; and 

(b) if so, the results thereof? 

The Minister of FiDaDce (Sbrl 
Sachlndra Chaadhllrll: (a) and (b). 
The matter is still being examined in 
cDnsultation with the State GDvern-
ments. 

L.I.C. BaaIn_ 

851. Shrt Dhuleshwar Meena: 
Shrl Bamachaadra tJIaka: 

Will the Minister of FiDaDee be 
pleased to state: 

(a) whether there is any faU in the 
business of the Life Insurance CDr-
pDration during 1985-88; and 

(b) if 80, the reasDOS therefor' 

The MiDlIIter of "lDaDee (8hrl 
8adIIndn Cha1Ulhart): <a) No, Sir. 

On the contrary, the to.l business 
during the IIrst three quarters of 1965-
66 shDwed a rise by 8.9 p.c. compared 
to the cDrresponding periDd Df 1984-
65. 

(b) DDes not artse. 

L.I.C. Loaa for Boase Bulldlng 
Parposes ID "-

154. Shrt P. B. Chakravertl: 
Shrl P. C. BorOHh: 

Will the Minister of Works, Boua-
ID, aad tJrbaD Developmeat be pleas-
ed tD state: 

(a) the amount advanced by the 
Life Insurance CorpDration for hDuse-
build.ng purposes under the Low In-
CDme and Middle IncDme GrDup 
Housing Schemes in Assam in 1964 
and 1965; 

(b) the amDunt advanced under 
these schemes in these years in Dther 
Statea by the L.I.C. and the total 
9mount earmarked for these schemes 
in theSe years and how much in all 
Was actually advanced. 

(c) the nature and extent of secu-
rities required under the rules tD en-
sure repayment of the mDney ad-
vanced; and 

(d) whether it Is a fact that the 
pledging Df the hDuse built and or 
the land Dn which it is cDnstructed is 
nDt cDnsidered sufficient for purposes 
of security, whatever its value, unless 
the pDlicies of proper amDunt. are 
pledged fDr the purpose' 

The Mlalater of Wo ...... BoasiDc and 
Urban Development (Sbrl Mohr 
ChaDd KlIanDa): (al and (b). A .tate-
ment is laid on the Table of the House 
[PlGced in Libr<1T1/. See ND. LT-&515/ 
88]. 
Life Insurance CDrporatiDn funds are 
nmde available every year in the 
shape Df packalle allDcations to the 
State GDvernments, whD make 
scheme-wise distributiDn for diJferent 
housing schemes, according to their 
needs. 

(c) Detailed Rules for the grant of 
loan. under the various houotnl 
are framed by the State Governments 




